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Jagan Vithoba Waghmare eees Applicant.
V/se

The Divisional Railway Manager
South Estern Railway
Nagpur.

The Divisional Commercial Manager
Scuth Estern Railway
Nagpur.

The Senior Medical Superintendent
South Estern Railway

Nagpur,
F 3
The Divisional Rersonnel Officer
South Eastem Railway
Nagpur, ++» Respondents,
CORAM: Hon'ble Shri Justice M.S. Deshpande, Vice Chairman
Hon'ble Shri P.P. Srivastava, Member (A )
Appearance:
Shri P.Ce Marpakwar, counsel
for the applicant.
None for the respondents,
ORAL JUDGEMENT Dated: 17.4.95
X Per Shri M.S. Deshpande, Vice Chairman)
By this application the applicant seeks

a directicn to tne respondents to pay his salary
from October 1992 onwards and for a declaration that
the applicant is unfit for Govemment Service based

on the medical unfitness.

The applicant was employed with the
respondents as Gangman in the year 1962 and was
declared permanent with effect from 24.3.1963 as
Gangman in Engineering Department, The applicant
met with an accident 4 years later and was appointed
as Wateman/R.G. Peon in the Commercial Department
at Kamptee, He prcceeded on sick leave with effect

[
it

. \/—/\,,-\ 4 " aesslduee /



p

from 11.5.92 and due tc cat@ract in both eyes the
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_applicant was under continucus treatment ot

respondent No,3 from 11.,5.92., There were several

other complications due to which he was issued

unfit certitficate. The respondent did not take any
action .for retiring the applicant on medical grounds
nor paid nim tne wages from Octcber 1992, The applicant
applied tor voluntary retirement on medical grounds

on 6,4,93 but there was no response to this application.

There is no appearance for the respondents
L

ingpite of the noticegissued to them, Wé efore =
é;i?gtfty- ;éspogdéﬁts to_gchsider the plicaqté<ifﬂj
;}aiﬁ{/pj;e leamed counsel for the applicant states that
applicant does not seek voluntary retirement because

he may not get any benefit for the service which he has
rendered and he would seek retirement on medical grounds.
We, thersfore, direct the respcndants to coensider

the claim of the applicant for retirement on the

ground of medical unfitness and work out his pensionary
benefit as well as wages due to him during the period

of his absence within two months from the date of

communication of this order, With this direction

this O.A. is disposed of.
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(Popo Srivastava) (MCS‘ Deshpande)
Menber (a) Vice Chairman
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DJR.Me, S.E.Rajluay, Nagpur & Ors, ese Applicants.\‘
v/s,

Jagan Vithaoba Waghmare +e» Respondent

CORAM: Hon'ble Vice .Chairman Shri Justice M.SuDeshpande
Hon'ble Member (A) Shri P.P.Srivastava

Tribunal's Order By Circulation . Dated: 12- - 1595
(PER: P.P,Srivastava, Member (A) '

We have gone through the revieuw application,
No new facts have bsen brought out by the applicant
(uho were respondents in the OA,) ndﬁ'her the revieu
petition bfings out any error apparent on the face
of the record. The only point which has been brought
out by the revieuw petitioners is that the counsel
was not available when the case was heard, This
alone would not warrant a review of the judgement
since no new facts have been barught ocut, neither
the review petition brings out any error on the |
face of the record, The review petition is, thersfore,

dismissed in-=lemini,
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(P.P.SRIVASTAVA) (m.é%dﬁSHpANDE)_
MEMBER (A) VICE CHAIRMAN
D, e ——— v e il B, . e
Copy toi-
Union of India & Ors., ]
Iziough the Divisional Personnel Officer,
South Eastern Railuay,
NAG PUR.
24 Mr, J.V, Waghmare, I

R/a. Chandramai Nagar,
Near Kachar's Bunpalou,
Kamptee, NAGPUR.
SECTION OFFICER.




